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 SHRI  SAMAR  GUHA:  He  said
 that  in  the  course  of  his  reply to  the
 point  raised  by  Shri  Dinen  Bhatta-
 charyya  he  would  deal  with  it  and

 reply  to  my  question,  Hg  categori-
 cally  said  it.

 MR.  SPEAKER:  I  will  ask  him  to
 do  it,  if  he  has  sald  it  I  will  see
 the  proceedings.  If  it  ig  there,  I  will
 ask  him.

 SHRI  JYOTIRMOY  BOSU  (Dis-
 mond  Harbour):  I  wrote  to  you....

 MR.  SPEAKER:  You  write  about
 so  many  things.

 SHRI  JYOTIRMOY  BOSU:  This  is
 about  items  9  on  today’s  agenda.  This
 item  should  not  have  come  on  the  agen-
 da  because  yesterday  the  hon.  Deputy-
 Speaker  who  was  in  the  Chair  had

 clearly  ruled....

 MR.  SPEAKER:  I  have  not  yet
 come  to  that,  Shri  Pranab  Kumar
 Mukherjee,

 DEMANDS  FOR  EXCESS  GRANTS
 (GENERAL),  1972-73,

 STATEMENT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  present  a  statement  showing
 Demands  for  Excess  Grants  in  respect
 of  the  Budget  (General),  for  1972-73.

 73.08  दाता,
 MAINTENANCE  OF  INTER:WAL
 SECURITY  (AMENDMENT)  BILL~

 MR.  SPEAKER:  ‘The  House  will
 take  up  further  consideration  of  the
 following  motion  moveg  by  Shri  K.
 _छाष्गेघा।एस108.  Reddy  on  the  7th  May,
 1075,  namely:—

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Maintenance  of  Internal  Security
 Act,  1971",
 Shri  K.  Brahmananda  Reddy  wag  on

 his  jegs.
 SHRI  JYOTIRMOY  BOSU  (Di-

 mond  Harbour):  I  want  to  make  a
 submission.  I  have  written  to  you
 earlier.

 I  am  surprised  to  this  item  No.
 39  put  in  the  list  of  ‘business  today
 because  yesterday  it  was  sufficiently
 cleared  by  the  Chair  that  the  Bill
 suffered  from  a  number  of  disabilities
 and  unless  the  Bill  was  rectified,  it
 eould  not  be  introduod,

 MR  SPEAKER:  Le,  him  complete
 his  speech.

 SHRI  JYOTIRMOY  BOSU:  The
 same  Bill  cannot  come  in  the  list  of
 business  unless  it  ig  redrafted.  I
 want  to  quote  what  the  Chair  had
 sald.  Earher  Shri  K.  Brahmananda
 Reddy  had  sald:

 ‘Tf  you  think  that  thty  secucn
 needs  qa  re-wording,  if  you  so  want
 as  to  convey  the  intention  of  the
 Bill,  I  will  have  no  objection”,

 Shri  Brahmananda  Reddy  again
 said:

 “T  have  no  objection.  After  alll,
 the  intention  is  that  in  tha  north-
 eastern  region,  there  is
 activity  and  there  is  likelihood  of
 ite  continuance  end  you  mus  give
 @ufficient  opportunity  to  the  secu-
 rity  forces  to  apprehend  those  in-
 surgent  activities,”
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 ‘Then  the  Deputy-Speaker  said:

 “I  think  we  must  be  thankful  to
 the  Home  Minister  for  being  very
 araightforward  and  very  generous.

 ‘We  must  appreciate  it.  Hp  hes
 stated  and  accepted  that  perhaps
 this  particular  clause  should  be  re
 drafted  to  make  the  intention  clear”.

 MR,  SPEAKER:  I  will  just  let  you
 ‘mow.  After  the  Home  Minister  re-
 plies,  if  any  points  arise,  certainly
 you  will  be  given  a  chance  to  put
 them.  But  how  can  you  know  what
 he  is  going  to  say?

 SHRI  JYOTIRMOY  BOSU:  ‘The
 Deputy-Speaker  had  already  given  a
 ruling  and  no  re-drafted  Bill  has  been
 circulated,  The  Bill  ag  it  is  stands
 nullified.  I  want  to  read  ott  whet
 the  Chair  had  observed.  The  Chair
 further  said:

 “If  that  is  the  intention,  [  think
 we  must  appreciate  fhis  gesture.”

 “Therefore  the  consequence  of  it
 ig  that  perhap,  we  must  postpone
 consideration  of  this  Bill  until  it  is
 re.drafted.”

 Then  Shri  Brahmananda  Reddy
 said:  =

 “This  is  only  introduction.  The
 Bill  will  come  later.”

 “How  can  we  postpone  it?”
 Then  an  Hon,  Member  said:  “Why

 not?"
 After  that  Shri  K.  Brahmanenda

 Reddy  said:
 “This  ig  only  introduction,  The

 Bill  wilt  come  later,  in  the  next
 session.  Then  if  it  becomes  neces-
 sary,  certainly.  ...(Interruptions).”

 Then  Mr.  Deputy-Speaker  sid:
 “Just  a  minute.  Order  please.

 Now,  the  point  is  that,  we  are  ex-
 pected  to  do  things  with  the  utmost

 responsibility.  If  the  members  have
 a  doubt,  if  the  House  bas  a  doubt,
 and  in  this  case,  even  Government
 also  seems  to  have  some  doubt—.
 otherwise  they  would  not  volunteer
 to  say  this.”

 Then  Mr.  Deputy-Speaker  further
 said

 “It  seemy  there  ig  something  in
 it.  Then  I  think  in  all  responsibi-
 lity,  even  the  introduction  is  an  im-
 portant  stage.  If  they  would  res-
 pond,  I  woulg  appeal  to  them.
 There  ig  no  hurry  about  it.  They
 can  come  again.  ‘When  you  have
 some  doubt,  why  not  come  with  a
 fresh  Bill?  (Interruptions)".

 So,  now  everything  becomes  infruc~
 tuous.  (Interruptions)

 MR.  SPEAKER:  Mr.  Jyotirmoy
 Bosu,  please  sit  down.  I  have  seen:
 the  last  observations  of  Mr.  Deputy-
 Speaker.  It  reads  like  this.

 *T  think,  it  is  very  good.  I  ary
 thankful  to  Mr.  Raghu
 that,  I  fully  uphold  what  he  seid
 that  the  Minister  is  in  the  midst  oi
 his  reply  and  that  he  has  not  com-
 pleted  his  reply.  Then,  whatever  !
 had  seid  by  way  of  interventior
 was  to  pOse  certain  questions
 him  and  there  has  been  no  ruling
 ‘on  this  matter.”  7

 Thig  ig  what  the  Deputy-Speaker
 has  observed.  ५

 SHRI  JYOTIRMOY  BOSU:  No,  gir,

 MR.  SPEAKER:  I  have  read  out
 the  concluding  remarks  of  the  De-
 puty-Speaker.  (Interruptions),

 MR.  SPEAKER:  The  question  has
 become  quite  complicated.

 SHRI  JYOTIRMOY  BOSU:  You
 please  read  tha  proceedings.



 SPEAKER:  I  hive  vead  it

 Hottie  Minister,  when  you  intervened—
 and  T  have  read  it—you  said  that
 you  were  willing  to  go  in  for  re.draft-
 ing  and  secondly  there  were  so  many
 observations  made,  I  make  one  thing
 clear  that  the  Speaker  is  not  respon-
 sible-for  drafting  the  Bills.  They  are
 Teceived  and  presented  here.  The
 drafting  ig  done  there.  So,  over  other
 matters,  the  Bill,  whatever  be  the
 position,  has  to  be  put  to  the  House.
 There  is  no  option  for  the  Speaker.
 But  in  between  you  said  that  you
 were  willing  to  go  into  paraphrasing
 and  all  that.

 |
 x

 ५  ;  &

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Re.drafting  and  not

 Paraphrasing.

 MR.  SPEAKER:  Then  I  have
 found  so  much  of  complications,  I
 have  géMe  through  the  proceedings
 end  certain  other  points  were  also
 raised  especially  by  Mr.  Chatterji  and
 some  others.

 So,  it  is  very  difficult  to  combine
 them  together  and  then  gét  through
 all  that  rigmarole  that  has  come  to
 be  built  around  this.

 SHRI  INDRAJIY  GUPTA  (Ali.
 pore):  There  is  no  rigmarole.

 MR.  SPEAKER:  Rigmarole,  obser.
 vation,  suggestion  ang  objection  and
 so  much  is  there.  I  slept  quite  late
 at  night  after  I  finished  it.  Now,  I
 fee]  that  if  you  are  willing  and  ig  you
 are  just  to  introduce  it  and  if  you  are
 not  to  pass  it,  what  is  the  hurry
 about  it.  No  point  of  order.  Let  me
 hear  the  Minister.  I  have  seen  that
 the  Nagaland  Budget  is  waiting  Mr.
 Sezhiyan  raised  that  point  last  time.
 There  is  no  time  left  for  that  also.
 Then  there  are  some  other  bills  also.
 Like  the  Untouchability  Bill.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA

 REDDY):  I  was  trying  to  tell  the
 “House  yéstérdey  lat  Yot  ot  criticiem
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 bad  been  Made  die  to  sis-vonception

 .  .
 scope  of  the  Bill,  (interrup-

 ons

 MR.  SPEAKER:  Just  two  minutes.
 ‘You  have  ssid  so  many  things.

 SHRI  K,  BRAHMANANDA  REDDY:
 Then,  several  hon.  Memberg  also  rais-
 ed  some  queries,  raised  some  doubts.
 On  that  the  Deputy-Speaker  made
 some  formulations  ang  in  formulating
 he  gave  us  an  impression  that  he  bed
 also  some  r¢servation....  (Interrup-
 tions)  about  any  particular  word  and
 he  also  emphasized  in  clause  5A  (l)
 with  regard  to  the  word  ‘and'  also.
 Then,  l  said:  “Let  us  understand  the
 scope  of  the  Bill.  Tt  is  limited  in
 scope  and  if  there  is  any  word  which
 has  got  to  be  changeg  to  convey  the
 intention  in  the  Sill,  certainly  we
 have  no  objection”  It  does  not  mean
 that  J  have  any  doubt  in  my  mind
 So  far  as  our  Department  is  concern-
 ed,  we  have  no  doubt  about  it,  Phra-
 seology  used  here  ...{Interruptions).
 DO,  Tm  absolutely  not,

 Therefore,  Sir,  when  the  hon,  De-
 puty  Speaker  also  felt  about  certain
 words,  I  said:  “Cerfainly  it  is  for
 introduction  and  at  any  stage  we  can
 amend  a  word  or  two  to  convey  the
 intention  of  the  Bill  There  is  no
 Objection.”  Our  intention  ig  that  it
 is  limited  in  the  scope,  that  it  relates
 to  the  North-Eastern  Region  and  it
 relates  to  prejudicial  act.  If  a  pre-
 judicial  act  is  attempted  to  be  com-
 mitted  or  abetted.....

 MR.  SPEAKER:  Then  it  should
 have  been  made  clear  in  the  beginn-
 ing.

 SHRI  K.BRAHMANANDA  REDDY:
 It  is  absolutely  clear;  there  is  no  doubt
 about  it.  Only  the  hon.  Members
 must  have  the  patients  to  listen  for  a
 while.  (Interruptions)

 SHRI  TYOTIRMOY  BOSU:  There
 हम  no  truth  in  that....  (Interruptions).
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 SHRI  INDBAJIT  GUPTA:  Sir,  will
 you  kindly  clarify  one  thing?  Yes-
 terday  after  we  had  raised  ell  cur

 ‘-yarious  points,  points  of  objections
 including  points  of  otders  and  ther
 points  and  so  on,  at  a  certain  stage
 the  Deputy-Speaker  said  that  he  ¥ent-
 ed  to  hear  the  Minister  on  those
 points.  I  want  to  ask  you  why  it
 was  that  after  the  hon.  Minister  had
 covered  only  one  point,  the  Deputy~
 Speaker  did  not  permit  him  to  pro-
 ceed  any  further.  Why?  Please  lock
 at  page  28,5l4  of  the  proceedings.
 ‘The  Deputy-Speaker  was  asked  by
 us—will  you  not  hear  him  on  the
 other  points  qlso,  will  you  not  heer
 him  regarding  the  memorandum  en
 delegated  legislation,  will  you  not
 hear  him  on  the  question  of  financial
 memorandum?  Then  the  Meputy-
 Speaker  said:

 “al)  that  becomes  infructuous.  If
 this  is  accepted,  that  the  wording
 has  not  been  quite  happy,  then
 everything  else  becomes  academic.”

 He  did  not  allow  him  to  proceed  with
 his  reply.  If  he  says  the  Bill  2९००५
 to  be  re-drafted,  that  ig  sufficient  in
 the  opinion  of  tha  Deputy-Speaker  not
 to  permit  the  Minister  to  proceed
 further.  He  said:  thig  shout  row  be
 taken  back  because  you  cannet  pres
 it,  in  any  case;  you  cannot  pass  it  in
 this  session.  Tho  Minister  had  ad-
 mitted  that  he  only  wanted  t  mtro-
 duce  it..,.  (Interruptions).

 SHRI  R.  S.  PANDEY  (Rajnand-
 gaon):  Sir,  I  shall  be  grateful  if  you
 will  permit  me  to  point  out  certain
 remedies.  Since  this  Bill....  (Inter-
 ruptions):  I  am  trying  to  suggest  a
 solution.

 SHRI  INDRAJIT  GUPTA:  When
 the  Speaker  calls  you,  you  can

 SHRI  INDRAJIT  GUPTA:  Why
 should  you  go  to  his  last  observation?
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU,  _  Sir,
 kindly  see  pages  28513,  285i4,  2858
 and  2859  of  yesterday's  proceedings
 (Interruptions)

 SHRI  INDRAJIT  GUPTA:  Sir,  you
 have  just  now  been  pleased  to  observe
 that  no  time  will  be  left  for  passing
 the  Nagaland  budget,  and  the  Untou-
 chability  Bill,  And  yet,  when  every-
 body  is  agreed,  including  the  Govern-
 ment  side,  that  there  may  be  need  to
 redraft  certain  portions  of  the  Bill

 SHRI  K.  BRAHMANANDA  REDDY:
 No.  Sir,  I  wish  io  make  a  submis-
 sion,  My  submission  is  this.  I  wanted
 to  explain  the  various  points....(In-
 terruptions).  I  have  also  said  in  this
 connection  that  if  the  Bull  requires
 redrafting....  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Sir,  on
 a  point  of  order  (Interruptions)

 SHRI  K.  BRAHMANANDA  REDD‘:
 In  view  of  the  fact  that  you  have
 expressed  a  wish,  namely,  that  this
 motion  is  only  for  introduction  and
 that  the  Bill  will  have  to  come  in  the
 next  session,  I  have  no  objection  if
 you  say  that  the  Bill  can  come  in  the
 next  session.

 MR.  SPEAKER:  If  that  is  the
 position,  if  you  are  willing  then
 why  taking  up  of  all  this  time?

 I  will  make  it  very  clear  that  I
 have  not  approved  of  the  way  the
 Members  approached  the  will  of  the
 House,  not  because  of  any  pressures,
 but  have  noted  that  there  is  a  strong
 feeling  of  disapproving  what  was  done
 yesterday.  I  strongly  disapprove
 it,  That  could  have  been  done  by
 speeches,  that  could  have  been  done
 in  a  better  manner.

 Whether  it  was  because  there  was
 no  proper  re-drafting  or  wording  or

 conveyed,
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 fMr,  Speaker]
 which  you  say  now  that  you  did  not
 say.  You  say  now  that  you  never
 said  that  it  should  be  re-drafted.  I

 _Tead  “re-paraphrasing”  in  the  pro-
 ceedings,  That  was  the  word  used.

 '
 This  Bill  is  not  to  be  passed  in

 this  session,  it  cannot  go  through  in
 this  session,  because  we  have  only
 tomorrow  left,  and  I  do  not  want  to
 take  any  risk  about  the  Nagaland
 Bill,  because  I  saw  the  earlier  obser-
 vation  of  Mr,  Sezhiyan  when  the
 other  Bills  came,  ang  I  studied  the
 matter  with  the  Secretary-General
 this  morning  as  to  what  the  position
 would  be  if  this  Bill  does  not  come
 up  today.  The  Government  always
 finds  out  various  ways  of  doing
 things,  but  why  «nnecessarily  take
 the  risk?

 It  you  sre  not  going  ta  have  it
 passed,  if  it  is  just  introduction.  why
 all  this  trouble?

 SHRI  INDRAJIT  GUPTA:  ‘Yes-
 terday  be  could  have  said  he  had  n¢
 objection.  The  whole  of  yesterday
 was  wasted.

 MR.  SPEAKER:  The  hon.  Minis-
 ter  will  go  through  all  these  debates
 and  try  to  see  that  if  it  ig  not  clear,
 it  ig  made  more  clear.  There  ig  no
 harm  in  re-drafting

 There  is  a  motion  for  its  post-
 ponement,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  It  has  to  be  with-
 drewn.  What  is  the  question  Of
 postponement?

 MR.  SPEAKER:  The  question:
 “That  further  debate  on  the  mo-

 fion  ‘That  leave  be  granteq  0
 introduce  a  Bill  further  to  amend
 the  Maintenance  of  Internal  Secu-
 rity  Act,  07I'  moved  by  Shri
 K.  Brahmananda  Reddy,  be  ~d-
 journe’.”

 The  motion  was  adopted

 MAY  8  t975  *  MIBA  (Amndt,
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 प्रयुक्त  महेश  : भव  भागे  क॑  लिए  रखिए  1
 (Interruptions)

 SHRI  C.  M.  STEPHEN  (Muvettu-
 Puzha):|  The‘  motion  cannot  be
 withdrawn,  (Interruptions)

 MR,  SPEAKER:  I  thank  you  Mr,
 Minister,  that  you  have  removed  this
 headache.
 33.30  hres,

 The  Lok  Sabha  adjourned  for  Lunch
 Will  thirty  minutes  past  Fourteen  .of
 the  Clock,

 —_

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirty-five  minute  past
 Fourteen  of  the  Clock,
 (Mr.  Depury  Spzakzr  in  the  Chair]

 थ्री  मघ  लिमये  (बाका)  आपका
 जो  पहले  रूलिंग  था  उसी  के  प्रसार  हुआ  t
 इसलिये  आपको  बधाई  t

 SHRI  S&S.  M.  BANERJEE  (Kanpur):
 Sir  ]  woulg  like  to  gay  something;  I
 will  be  brief.  Tomorrow,  as  you
 know,  the  Parliament  is  going  to  ad-
 journ,  So,  I  would  request  the  hon
 Ministers  to  make  g  statement  re-
 garding  two  things.

 ments  of  dearnesg  allowance,

 Secondly,  there  are  two  mills—the
 Swadeshi  Textile  Mills  which  is

 one  and  a  half  months.  I  understand
 the  Chief  Minister  hag  not  been  able
 to  do  anything  in  the  matter  because
 of  the  local  bickerings.  So,  the  Cen-
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 MR.  DEPUTY-SPEAKER:  Order
 Please;  you  have  made  your  point,

 Now,  Bills  to  be  introduced.  There
 are  two  Bills  to  be  introduced  by  the
 Law  Minister,  and  two  Members,  Shri
 S,  M,  Banerjee  ang  Shri  Limaye  have
 given  their  notices  to  oppose.  I  see
 that  the  Bills  are  very  similar.

 थी  मधु  लिये:  हम  दो  बार  मद्दी
 बोलेगे  t

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  Can  I  take  up
 both  together?

 MR,  DEPUTY-SPEAKER;  No,  you
 can't.  I  am  referring  to  those  who
 oppose  that  they  can  make  only  one
 speech  for  both  the  motions.

 4.37  bes.
 SUPREME  COURT  JUDGES  (CONDI-
 TIONS  OF  SERVICE)  AMENDMENT

 BILL*
 THE  MINISTER  OF  LAW,  JUSTICE

 (SHRI
 I  beg  to  move

 for  leave  to  introduce  a  Bill  further
 to  amend  the  Supreme  Court  Judges
 (Conditions  of  Service)  Act,  1058,

 SHRI  8,  M.  BANERJEE  (Kanpur):
 Mr.  Deputy  Spéaker,  Sir,

 शो  मधु  लिमये  (बांका):  कांग्रेसी
 मेम्बर  चुप  प्रचार  कर  रहे  है।

 MR.  DEPUTY-SPEAKER:  They
 can  do  it  in  the  Lobby  or  they  can
 do  it  in  the  Central  Hall.  Let  us  get
 On  which  our  business.  There  is  too
 much  noise.

 SHRI  S.  M.  BANERJEE;  If  you
 see  the  Statement  of  Objects  and
 Reasons,  it  says  that:

 “Since  the  passing  of  the  Sup-
 reme  Court  Judges  (Conditions  of
 Service)  Act,  1988,  there  has  been
 no  material  modification  of  the
 conditions  of  service  of  Supreme
 Court  Judges.  There  has  been  a
 persistent  demand  for  the  improve-
 ment  of  the  conditions  of  service  of
 the  Judges  of  the  Supreme  Court.
 Having  considered  all  aspects  of  the
 matter,  it  is  proposed  to  allow
 them  certain  ancillary  benefits,

 At  present,  there  ig  no  provision
 for  the  grant  of  family  pension  in
 the  case  of  Supreme  Court  Judges
 who  are  governed  by  Part  I  of  the
 First  Schedule  to  the  Act.  It  is
 Proposed  to  extend  to  them  the
 facility  of  family  pension  on  fhe
 game  lineg  ag  are  applicable  to
 Class  I  Officers  of  the  Central
 Civil  Services,

 Tt  is  also  said  here:
 “In  the  case  of  Class  I  officers  of

 pension  rules...."

 It  is  also  proposed  to  give  to  every
 judge  of  the  Supreme  Court
 the  High  Courts  an  allowance
 rate  of  Rs,  800  per  menzem
 Ministers  to  make  a  statement  fe-
 benefits  are  proposed  to  be  given,  re-
 trospectively,  from  ist  October,
 i974....
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